U-f\o: 129/96

- . Hon'ble Mr. K,D.S aha Merber ()
_ Heard the learmed counsel for the dppllomt
vThe spplica nt herein was selected for appo:x.ntms nt to the
post of LEDBPM, FKoil, Chorpokhri, district : Bhojpur, pur-
suant to the advert isement issued by the Super inte ndent of
POot oFf:Lce Bho; pur, Arrah ard he hds been worklnc, a§_
such, w.e.f. 30th auguwt, 1995, It @ppears thdt *hﬂt ‘there
was a representation from one sShriGamihi Ra.u, who was
’alsgﬂﬁtﬁw%‘é"ks'ald selxticn, addressed to the Chief post
" Master General, gihar Circle, ratme, against th: appoint-
ment of the applicant. The Chief post Master Ge neral
(Respondent mo.2) by his ofder dated 17. 02.1096 (Anrexuwe- >~
a/3) hds rejected the representation of Shr - Gandhi Rdl
4s being not tendble;but he hss ci:.rectgd the super inie ment
of rost Cffices, Bhojpur division, Asrrah to appoint Shri
sudhir Kumer relieving the applicant from the post of
EDBFM, Koil, Chorpokhri. The applicant has appr oached
this Tribunal praying for quashing the abovesaid order,
‘as at anu xwe-s/3, on the ground that Shri Sudhir Kumsr
who was also @ candiate in the selection 3longwith the
applicant apd who secured higher marks than the applicant
in the matr iculation examinat jon withdraw his card idst ure
fo—z/r: the post of ZDBPM, Ybil ;.n pres'en’ce of £he Complaint
Inspector, Bhojpur Divisio-n dand the Supdk. cf post cffices
Bhojpur pivision therefore, dropped his name and the
applicant was seleacted for the post. against this bac kgrdund
it is submitted that there can be no guestion of appon_ntm.nt
of shri Sudhir Kumér displaing the applicnt, The learned
counse 1l for the applicant further siwbmits thdt no show-
cause or notiwce hds been given to theapplicént in this
regard «lthough he was duly se lected andappointed to tte
post. ' B ’

2o There is an inter im prayer to stay operation
of the order eaontiinad 2t Aniexure-~4/3, @ contained in
para-9 thereof re lat ing to ‘the agpointment of shri Sudhir
Kumdr to the post o f <DBPM, <okl, in place of the applicant.

‘Bernch matter, Gince, no

3. ‘This is a Divisidf




Div is ion Bench is available and there is‘lno,
~gainst this bac kground and cons ider ing the sSubmis SEEsE
and urgency of the métter, I admit the applicatiog
Issue notices to therespondents to file their sho‘_ ,

“cause within four weeks. Rejoinder, if any, may be
filed within two weeks theteafter, 1
45 Hav ing regard to the submisjsion made‘\
énd the averments on record, I further direct that
opcration 6f the order, & contained in para-9 of
anrexure-i/3, dated 17.02.1996, shall be ptaped for
-a’ period of 14 days by .vhich time the responderts
shall file show-cawe as towhy the Inter/im Order
' shall not be made absolute. Requis ites to/be filed

tomorrow. - \

List on 08,03.1996 on the guestion of
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‘ Interim orders.. . /HY“_,__.._.
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o0 ,,_,,,‘L(K'.D';'Sgiia)
= Menber (A)

Hon'ble Mr., K.D.Saha, Member ‘A)
Adjourmed to 15. 4,1996 for he’dring.
Stay to continue till the next date, -
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Counsel Fcr the appllCdnt : Shri R.K.

Counsel For the respondents ¢ Shri J.N.

Heard -lsarned counsel for the pa

J.N. Panday, Sr.‘Standinq Counsel for the‘reépondents
stated that the raply in this matter shall be filed

wlthlﬂ tuo ueeks. In vieu oF thls, let this matter be

adJourned to 1.5.96 for hearlng on stay.

order shall continue till than..‘

(N
M

Ko Verml

Choubey.

Pandey.

rties. Shri

The interim

smber (A)

Counsel for the applicant :
Counse l for-the respondents

learned Ag
Counsel,

Shri Bariar prays for four weeks

filing W/s in the matter., prayer granted/

to continue till the next date,

Let this case be listed on 31.05,

on stay,

shri R.K.Chdubey.
: Shri S.K.Bariar, brief
i
holder for Shri S.C.Dubey,

idl. Starding

time for
Interim stay

1996 for hearing

Vb,
(N, K.verm)
Member (A)
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OA - 129/96
" Hon'ble Shri K.D. Saha, Member (a)

5./ 31.5;96. Counsel for the applicant : Shri R.K. Choubey.

P  Counsel .for the respondents: Shri S.C. Dubey.

| \ . Shri 8.C. Dubey prays for four weeks time to
' -3 f—Lq vaow‘w»
- Qy‘s£ ‘. flle W/S. Tlme is granted. List this case on 8, ,7.96 for
§§\$E . hearlng on stay. Interlm order as passed earlier shall
" %k‘ : contlnue till the next date.
) p»ueur
MAMZWS

é‘:H/CBS/ Do ‘ . o ‘ ’ _“.(‘K.D. Saha)
. Member (A)
) 6/08 07.96 | Counsel for the applicant : Shri R.K.Choubey.
‘EE ? Ceunsel for the respondents s None,
‘ “‘\' Q

Let the case be fixed for hearing on stay én

‘MP | -
«fQﬂwﬂ"(  1.18,07.1996, The stay shall continue till that date.
LIANISACE

é’uﬁ'%“e‘/v% ‘ t? o \\“k\‘z

K WX ] ] : (N.K.Verma )
SKJ E : ~ : ~ Member({a)
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ragpondents. Let the signed copy be filed by thea raspondents.
List 't'h}'g ca'sé on 19.8.96. Stay ‘to continue till that date.

2.

. r . e -.‘. Ve . LA . .
intarvenor‘petltloner stated that one Shri Gandhi Rai
Praya for parmlssxon to joln as intsrvenor in this matter.

He has also served a copy of the MA on the learned counsel

L

Loe {

.isﬁgréﬁied;'Iftythéréﬂ%s no appedrence’ on behalf of

- %he'respoﬁgenpé Pd that date, the stay shall be made

LR
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o=

Counsel for the applicant : Mr. R.K.Choubey

Mr. Umesh Nr. Dubey,
brief holder of Mr. S.C.

lpubey.

CounSel for thejreSpbndents :
. ¢ Jie

Y
~Mr. R.K;Coubey;tlearned counsel for the applicant
presses for continpdnce of the stay till the Original
2pplication is .disposed of f£inally. Shri S.C,Dubey,
learned Additiond@l Standing Counsei for the Union

of Indi2 is not present in the Court as he is busgy
elsewhere, However, his junior Mr. Umesh Narain Dubey
prays for two weeks @djournment for filing written

I R

statement. In view of this, two weeks adjournment

absolute as prayed for by the learned counsel for the

applicant. Stay‘tb gontihue till the next date. List

P AN

it on 2.8.1996,

4

\“
( N.K,Verms )
Member (A)

Counsal for the applicant ¢ Shri R.K. Choubey.

Counsel for the resspondants: Skxx Nons.

Counsel for the intervenor petitioner? Shri J.K.Karn.

W/s filed in the matter is without signature of the

UM

Shri J.K. Karn , the lsarned counsel for the

P.T.0o



/CBS[~‘ ‘-' :

8/19 .8.96

19.8.96

for the applicant , Shri R.K;'Choubey..A
been served on the respondents. Let a reg
intervenor petition be also made by the &
the applicant. List this cass on 19.8.96

on stay and intervenor petition.

Counsel for the

on dictation dismissing the MA as m not

Order in separate sheets.

All counsels as mentioned in the

the appllcant 1n the CA brlngs to my noti*e
that thls

0A = 129/96

Union of India

copy has also
ly on the

espondents and

for hearing

e

_ | : (x.K. Verma)
o lember (A)
M.A..;sz/gs -
Counsel for the applicant .. Rr R.K,Chaubey
in OA-129/06°
Counsel for the . intervener -
* Sri Gandhi Rai in MoA- L ] m. J

K. Karn

.o Mr. $.C.Dubey

Heard. Orders pronounced in open Court

accepted.

e

( N.K\Verma )
. Member (A)

 0A-120/96

A -

order =f in MA are present.

-

Shr1 R K:Chaubey, counsel for

case is of Divis:.on Bench an



120/

5-2,1999' Shri'R k. Chaubey, counsel for the applicant.

JMES. o S ~ Member (A)

0A-129/96

3uxiad1221mn for hearing he has te walt

'till the Division Bench will be available.
In view thereof the stay granted’ earlier | | ,f’\
in this matter is made absolute till the conclusion

of this O‘A. The case is adgourned sine die and to
put up before Div131on Bench as and whe t is available

~~—

_ As the pleadings in thé‘s caSe are Cornplete'
list it forhearlng on 14, 5 1999,

( L. R, K.Prasad )

z)’v/ 11./ 31.3.99.  The casé is already fixed for haaring'on

14.5.99. Let it be listed on the same date i.e. 14 5.59 .-

for hearxng.
ﬁk‘

. RAS AD
(LAKSHWZQ%HA) - i (L ReK. P ? ) -

.. MEMBER (3) o MEMBER (A |
14.5.,99, For want of tlme, let 1t be llsted on 20.8,99

* f r hearing,

¥
" (5. NARAYAN)
VIEE-EHAIRMﬂ%“

ME" BER (A)

13/2.0,08.99 For want of time, the hearing is adjourned
to 30, 09.1999.

] “ (S“Néizgggi’

SR ‘ MﬁmbErbs) S - ,Viceﬁchairman '




| N\
14/30,09,99 For want of time, the hearirxg ig adj ourned
| to 15 10 1999. : : :

4§QVVi

. ' . s, N ‘/

|/ (L.bwingliapa) - S}Narmayan)
SKRJ _ Member(A) o ‘ ‘Vike-Chairman

154/ 15.10:-99.

, Fqr wgrt cf ilme, llst 1t on 15 12.99 f‘or hedrlng. .
; , : 7 {S. NARAYAN).
MEMBER (A} | VICE~CHAIRMAN.

A

E‘or want of t;une, the hearing is|adjoummed

to 17 01, zOUO. .
Vot 2
P

16/15.12,99

(L. Huiny'liama) . “(s.Nhrayan)
SKI © Member (A) § ‘ Vice-Cha iman

: List on  23.2:2000 ‘for hearfing.

e .

m Al\" . RN '.
. Yha) - - (LJR.K.Ppasad)
L. Jha) - : | Membrr (J)
Memb&r{J)"_ ' . T S
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18/23.2.2000 as lawyers are abstaining from court

work due to striks call given by the Bar Council
of Bihar, list it for hearing on-24.3.2000 .

- E 4

| .

! BKT (L .THA) | (L oR.K.PRASAD):
MNEMBER(J) . - FEMBER{A)

T |
oL o - . : LD

? . '19/24,3.2000 . Due.to non-availability of the bench,

‘ | the case is adjourned to 14.4.2000 for hearing.
| | .
{ i
! . . - . L, \

\ : . R W |
‘AKJT ' , (S JNARAYAN) '
N VICE-CHAIRMAN

2'0/1 7.4.,2000 . Shri R, K.Choubey; -counsel for the epplicant.
o o "} None for the feégéﬁiéﬁts, |

List it for hearing on 1,6,2000,

E ingliana ) ( LakShman Jha )
MPS, . , Member §A) L Member (J)
. -~ : ® S Lt ‘ "
, i

21/1.6.2000 Sh. R.K.Choubey, counsel.for the applicant.
«.; None fqr the respondents; | ‘

g | List it for hearing on 25.7.2000 . If tre ASC-
| fai%é%‘fb appear on'the‘daté’fixed, it may be heard

ex-party.

g

(L. HMINGDIANA) . -« (L.HA)
MEMBER(A) . MEMBER(J)

e 4

22/25,07,2000 ; For want of t ime, the hearing is adjourred to

.. 1r.g8.2000. . . .

s kj (L. & Ko Frasad ) /M(K) _ (8.Narayan)/V .C.




DA - 129/96 - , _“::g.'

2% / 11.8.2000;
Llst it on 21 9.2000 for hearing. ‘ f
4§V’Y ;
g .
(S. NARAYAN) ‘

/ces/ .
. VICE-CHAIRMAN

24/29.9, 2000 As D.B. of Cour tNo,I is not avdilble, .f

- due.to Circuit Bench at Ranchi, 1list it for ,f%.,
g ' E DL

23,10, 2600, . w7

m | S
liang ) ( Lakshman Jh !

MBS, (a) emgern J? ‘ |

25/23,10,2000 'Shri ReK, Choubey, .counsel for the applicant.
Shri S.C. Dubey, counsel for the reSpondents{

On mutual consent, llst it for hearing on ﬁ

+ 30.11 2000.

oV (L Hm‘ngliana“ (L. Jha ) N g
SRK/ Member (A) . Member (J) " o

26. / 70,11 2000. ;

uohody turns up on-. althar side. Let 1t be llsted

Cow

on 5 1 2001 For hearlng; In case nobody turns up
on behalF of the apallcant even on the next date, it

will be dismissed for default.
$}~f’JE%ff%//f/¢’ ‘ ' Céi:;gl//
/CBS/ . {(L.R,K. PRASAD)/M(A) . . (S NARAYAN)/V.C.
| 27./ 5.1.2001, o
" None appears on either side. Pursuant

to tha order datad130¢11c2000, this 04 is dismissed

fﬁr default. o )
%J_wfizziwﬂ L ) ' ééi::;
/c85/  (L.R.K. PRASAD)/M(A) - (S. NARAYAN)/V.C.




